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The global wheat stocks were down to 107 million MT in 2007 compared with over
197 million MT in 2001; rice stocks were just 7T million MT compared with 136 million
MT. Ali this means that the future supply of both wheat and rice is becoming more uncertain.
That means prices are likely to keep going up.

India stands at a tipping point, especially, as foodgrain production is stagnating. Wheat
output was 72.8 million MT in 2002. This year, it is estimated at about 90 million MT.
Meanwhile, population has increased to j 13 crore. So, there will be a need for imports. This,
in turn, will fuel the globa) prices. Grain economist Mike Woolverton of Kansas State
University said that as soon as India bought 7,95,000 MT of wheat at a record price of
$389.45 in 8/2007, wheat futures in Europe rose by 70 per cent on expectations of more
orders,

A country which has 70 per cent people living below Rs, 20/- a day, will not have the
puchasing capacity of wheat at these exorbitant prices. Hence, the country needs to produce
more wheat by increasing irrigation, particularly, in States like Jharkhand, Orissa and Assam
that have ideal wheat-producing climate. [ would urge the Government to undertake special
measures in these States to increase wheat production.

MR. DEPUTY CHAIRMAN: Now, we shall take up the Constitution (Scheduled Tribes)
Order (Amendment) Bill, 2008. Mr. Kyndiah.

GOVERNMENT BILLS

The Constitution (Scheduled Tribes) Ovder (Amendment)
Bill, 2008

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. KYNDIAH): 8ir, [ beg to move:

That the Bill further to amend the Counstitution {(Scheduled Tribes) Order (Amendment)
Order, 1950, to modify the list of Scheduled Tribes in the State of Arunachal Pradesh.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration of
the Bill.

Clause 2 was added 16 the Bill,
Clause 1, the Enacting Formula and the Title were added ta the Bill.
SHRI PR, KYNDIAH: Sir, I beg to move: |
That the Bill be passed.

The question was put and the motion was adopted.

The Sugar Development Fund (Amendment) Bili, 2008

MR. DUPUTY CHAIRMAN: Néw, the Sugar Development Fund (Amendmen
Bili, 2008.
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THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): Sir, [ beg to move:

"That the Bill further to amend the Sugar Development Fund Act, 1982 and the Sugar
Cess Act, 1982, as passed by Lok Sabha, be taken into consideration."

Mr. Deputy Chairman, Sir, [ wish to inform the House that the sugar seasen, 2006-07,
had unprecedented surplus production of sugarcane, which resulted an all-time high production
of about 283 lakh tons of sugar against an estimated domestic consumption of about
190 lakh tons.

The surplus production of over 90 lakh tons in 2006-07, coupled with an unviable
internationa! market where sugar prices were quite low because of an international surplus
of about 110 lakh tons and an expected surplus production of cane and sugar in 2007-08
sugar season in India and abroad resulted in depressed sugar prices to the tune of Rs. 450 to
600 per quintal in the country. The sugar factories incurred substantial losses and were
unable to pay cane dues resulting in accretion of cane price arrears of farmers.

The cane price arrears in June 2007 were Rs. 4,964 crore. Under the circumstances, the
Centrat Government had to intervene ta dispose of the large surplus of sugar. The Government
announced; (a) financial incentives for exporis of sugar, and (b) creation of buffer stock of
50 lakh tons and announcement of buffer subsidy for maintenance of the same, with the
objective to stabilize prices and improve liquidity position of the factories, so that the arrears
of farmers could be cleared.

However, since the sugar surplus was so high and international market stilt unviabie, the
cane price arrears of cane farmers continued to be alarmingly high, despite the steps taken
by the Government. There was, therefore, urgent need to further assist the factories with
more liquidity support so that the cane dues of farmers could be further cleared.

Decision was accordingly taken by the Government to give loans from banks to the factories
against notional excise duty on total production of sugar in 2006-07 and likely production in
2007-08 sugar seasons, with the condition that the loan would be used to pay the cane
arrears/dues of farmers. Interest rates of 12% per annum made the loans unattractive and
considering that the scheme would be a non-starter, the Government decided to provide fuall
interest subvention on the loans. Without the assurance from the Government regarding the
interest subvention and payments of the same within the financial year, the banks seemed
reluctant to extent the loans to avoid the liability from appearing in their balance sheet for
2007-08.

Considering the importance of the scheme and its implications for the cane farmers, the
Government decided to provide the amount on account interest subvention to the extent of
5% per annum from the budget, and allowed payment of the balance of interest subvention
- up to 7% per annum from the SDF.

Due to heavy losses incurred by the sugar industry during 2006-07 sugar season, the
factories did not have adequate working capital/funds to start their factories in time for the
2007-08 season. The delay resulted in djversion of cane to gur/khandsari manufacturers,
where the farmers got less price for their cane, or, in delayed harvesting, which resulted in
delayed sowing of wheat crop. The Parliament was not in session and the farmers were
agitating fer their dues, and the factories needed funds quite badly, sometimes to even start
crushing of cane,
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Therefore, Mr. Deputy Chairman, Sir, enabling legislative amendments to defray interest
subvention and augment the SDF corpus right from financial year, 2007-08, were
accomplished through the Ordinance. The Government decided to promulgate the Ordinance
without further delay so that the loans get released without actuatly waiting for the Parliament
to meet and pass the necessary legislative amendments.

With the steps taken by the Government by way of buffer subsidy, export assisstance and
now the loans from banks including interest subvention, the sugar mills have been able to
clear a substantial amount of the cane arrears of the farmers. As per latest figures received
from the States in 2008, the arrears, excluding current year's dues is about Rs. 1090 crores.
[ wishto submit that the Ordinance was promulgated by the President of India on 5th February,
2008. Banks have already sanctioned about Rs. 2482 crore to them, and another Rs. 464
ceore of loan proposal is in the pipeline for sanction. Payments have already been made to
the farmers for the arrears against the sugar season of 2006-07 as also for the cane supplied
in the 2007-08 season.

Had the Government not promulgated the Ordinance, about two crucial months would
have passed with further accumulation of the cane dues of the farmers. Some sugar factories
would not have got started or would have started later, resulting in loss of cane crop remaining
unharvested and Joss of time to farmers to sow another crop.

Sir, in the end, 1 emphasise that the Ordinance has been promulgated in public interest
with the sole objective of clearing cane price arrears of farmers, mostly small and marginat,
and also ensure timely payments against cane supplies in 2007-08 sugar season.

Sir, the Bill under consideration seeks to amend the Sugar Development Fund Act and
the Sugar Cess Act and repeal the Ordinance promulgated in this regard.

The question was proposed.
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[.60 P.M.
DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I support the Sugar
Development Fund (Amendment) Bill, 2008.

Sir, this Bill has proposed two main things. One proposal is to help the industry which is
languishing with a heavy burden of loan. Also they could not pay back to the agriculturists.
For them, the Government has taken steps to give about 5 per cent of that interest through
the Budget provision and also 7 per cent through The Sugar Development Fund. Sir, it is
very important to develop the sugar industry because it has at stake the lives of‘three different
sections of people. One is the consumers. The other is producers of sugarcane who are
dependent totally on that income. The third is producers through the industrial process. This
particular Bill is adding one other provision to help the industry. The earlier part of the
Amendment Act 30 of 2002 provides in Clause 2(i)(aa) for making loans to any sugar factory
or any unit thereof for bagasse-based co-generation power projects with a view to improving:
their viability and in Clause 2(i)(aaa) for making loans to any sugar factor or any unit thereof
for production of anhydrous alcohol, or, ethanol from alcohol with a view to improving their
viability; and, in clause 2(i)(bbb), for defraying expenditure on internal transport and freight
charges to the sugar factories on export shipments of sugar with a view to promoting its
export. Of the three aspects, two are about bringing a new product out of sugar. Therefore,
this product also helps the industry to tide over its financia! situation. The third part relates
to giving export incentives to them. Clause 4(b), which is how proposed as an amendment, is
helping them to tide over the situation on the payment of interest. Therefore, all the aspects are in
favour of the production unit, that is, the industry. At the same time, consiimer is now taxed more.
For purchasing one quintal of sugar, they were paying Rs. 15. Now, there is a an increase of
Rs. 10 per quintal. Therefore, they have to pay Rs. 10 more per quintal or
25 paise per kilo. It is a burden upon the consumer. There is worry for agriculturists also.
Agriculturists are not, at afl, heiped because for helping them we are helping the industry by
providing them interest-free loan. Without interest, we are giving loan according to this proposition,
It is a welcome one. We appreciate it. At the same time, what about the position of the agriculturists
who are totaily depending upon this? They are not getting any subsidy; they are not getting any
other help and they are not getting interest-free loan. Sir, a huge number of people are depending
upon sugarcane growing. They are not helped by way of giving interest-free loan. That should
also be the attitude of the Department to help agriculturists. When you are helping the incustry, it
is helpful for the nation. When you are helping agriculturists, you are helping the citizens of the
country and you are developing people because they are suffering a lot. The proposal of this
particufar Bill itself to give relief to agriculturists is faudable because they could not get the
payment properly from the industry and there are arrears. Therefore, the industries are allowed to
borrow the money from banks and pay back to the agriculturists so that they can be benefited. We
filly appreciate it. But, at the same time, we have to protect the interests of agriculturists and this
proposal of enhancement by way of levy is also to be looked after because already people are
overburdened by price rise. Sugar is in the market. There is a competition for sugar. Many of the
imported sugars are competing in the market. So, agriculturists ought to be protected.

With these words, I would fike to suggest another matter. There are already ten Acts in the
name of sugar. They are Sugar (Regulation and Production) Act, 1961, Sugar (Special Excise
duty), Act, 1959, it is a repealing Act, Sugar Cess Act, 1982, Sugar Development Fund Act,
1982, Sugar Export Promotion Act, 1958, Sugar Undertakings (Taking over of Management)
Act, 1978, Sugarcane Act, 1934, Sugarcane Control (Additional Powers) repeal Act, 2000.
Besides two repealing Acts, eight Acts are there and every Act is having 6 to 22 Sections.
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What I am requesting, Sir, is that we should have a comprehensive law in regard {o sugar.
We can have all these eight Acts put together in one Act so that people can understand in
which way agricuiturists are poing to be helped and in which way industries are going to be
helped and how consumers are going to be benefited. All these three aspects should be put in
one compendium and it can be made as a compiled Act which can help people to understand
what is the thought of the country and also the Parliameni.

With these words, [ support this Bill. But I would like to ask the hon. Minister as to whick
extent the Fund is to be utilised for the purpose of making power generation, alcohol generation
and productton, and also in which way increasing the export of sugar is useful for them.

Sir, finally, ! would like to make observations on my district. This district is also covered
in the sugar growing area. These funds are given to industries, but industries are not passing
over them to agriculturists, They are suffering a lot, especially the cooperative sector is
suffering a lot. That should have more focussed area for giving help and this type of financial
subsidy. Thank you.
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SHRI MATILAL SARKAR (Tripura): Mr. Vice-Chairman, Sir, I rise to support the Bill.
At the same time, | would like to express somé of the concerns of the sugarcane farmers. 8ir,
while presenting the Bill, the hon. Minister pointed out that our production is about 283 lakh
tonines and our consumption is about 190 lakh tonnes. So, there is 2 good surplus of sugarcane
that we can export.

Sir, sugarcane farming and sugar industry together form a very important sector. As many
as 45 million sugarcane farmers are directly involved in producing sugarcane. Besides this,
there are a good number of agricultural labourers who-work in the sugarcane fields. So, we
can say that about 25 to 30 crore people are directly dependent on this sector. Sir, if we see
it factory-wise, we see that the cooperative sector is running 317 sugarcane factories. The
public sector is running 62 factories. And the private sector, purely private sector, is running
203 factories. It means the public sector is very weak in this field. My first concern is this. 1
would request the hon. Minister to give more stress on the public sector, so that the social
aspect of the farming can be encouraged.

Sir, now | come to the amendment. I see here that the hon, Minister has also stated thatthe
amendment is required to meet the pay-offs, which the sugar mill owners have to make to
farmers. If this be the fact, 1 definitely share his concern. But the thing is that | see here that
the mill owners are now being relieved completely of the interest on the Joans that they take.
They are not required to pay interest. And, moreover, we see that the rate of cess has been
increased from Rs. 15 per quintal to Rs, 25 per quintal. The increase of cess means the
consumers will have to pay this in one way or the other. Now that burden is going to the
consumer. The consumer should also be protected because all the consumers are not included
in the PDS. A vast majority of consumers are outside the PDS as regards sugar. They have,
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again, to pay this amount of cess. I should say that the amendment is an inclination towards
the sugar mill owners more than towards the farmers. This set of farmers is being ignored or
neglected to some extent. Sir, as far as farmers’ benefit is concerned, there is a ¢Titerion to
determine SMP (Statutory Minimum Price),

First of all, T should say that there are two types of minimum prices in vogue in the
country, onie by the Central Government and the other by the State Government. The price
given by the State Government is called SAP (State Advised Prices). If we go through the
data of these prices, we see that in almost all the States, SAP is much higher than the SMP.
That means while determining the Statutory Minimum Price, the Central Governinent is not
following the necessary norms. That is why the State is paying more and the Centr€ is paying
less. Why? There is sufficient scope for the SMP to be increased. This is my second concern.

While the SMP is reduced, what is generalty thought of is recovery quantity, What is the
quantity of sugar that we get out of sugarcane? It is barely nine per cent. The sugar is only
nine per cent that we get out of sugarcane, But there are some other valuable by-products
which are not taken into consideration while determining the SMP. Sir, I would just give
some facts here. Sir, one tonne of sugarcane gives 150 kilogram sugar, 300 kilogram bagasse,
40 kilogram molasses, 30 kilogram pressed mud, 660 kilogram steam, 10 kilogram rectified
spirit, 30 kitogram bio-fertilisers and 130 kilowatt power. All this we can have ffom one
tonne sugarcane. But, while determining this...(Time-bell)... Sir, I will take 3-4 moye minutes.
I was a Member of the Standing Committee. That is why, [ am to express my corlCerns. So,
while datermining, the SMP, anly the cealisatian af sugac is braught inta ageaunt. not the

other factors. There are so many other factors which are coming out of sugarcane. So, the
value of the sugarcane is not actually determined. The value of the sugarcane is piuch more
than what is now practically being determined by the hon. Minister. So, why should the mill-
owners not be encouraged to go in for bagasse generation of power, generation of power
from bagasse, or to steam because 660 kilogram is produced from one quintal sugarcane? If
these diversioris are also taken into calculation, then, SMP can be raised substantialy. Sir,
the farmers need to take keen interest, but, at present, the farmers are not taking keén interest.
Sir, I would like to put forward some of the points that have come in the 18th Report of the
Standing Committee.

Sir, firstly, the Standing Committee has given instructions to make payments to farmers
within 14 days of the supply of sugarcane. Sir, I would like to know from the hon. Minister
whether sugar mills are abiding by these instructions. I know that for months, the farmers
have to wait for payment. There is a clear instruction from the Government saying that
within 14 days of the supply of sugarcane, the payment must be made. So, I would like to
know how many mill-owners have been asked to state the reason or how many show cause
notices have been issued to the mill-owners who did not abide by these instructions.

Secondly, Sir, the policy of liberalisation is also a factor responsible for the difficulties
being faced by the farmers. These sugarcane owners are expected 1o take all the sugarcane
that is produced in the area of the mill. It is almost mandatory. But, what happens is, due to
liberalisation, raw sugar comes and white sugar is produced out of the raw sugat and it is
exported. Many mill-owners are engaged in importing raw sugar and exporting white sugar.
They are not going to the farmers. Most of them are not going to the farmers, as they should.
That is why, the farmers are being neglected. Mill-owners are engaged in this rotating system
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of iriporting raw sugar and exporting white sugar. So, farmers' interests are being neglected.
So, [ want the hon. Minister to clarify this point.

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Please conclude.

SHRI MATILAL SARKAR: Sir, [ am concluding. The mill owners do not utilise the
loans received from the Sugar Development Fund for the purpose for which the loans were
granted. It has come in the report of the Department-related Parliamentary Standing Comimittee
also that under-spending of the loan taken by the mill owners is a great problem. More than
50 per cent of the amount of {oan remains unspent. They do not spend the loan for the
purpose for which they have taken it. So, that has to be taken care of so that this type of
diversion of fund is not resorted to by the miil owners...(/nterruptions)... The Fund is being
spent for some othér purpose and not for the purpose for which it was granted.

THE VICE-CHATRMAN (SHRI UDAY PRATAP SINGH): Mr. Matila! Sarkar, you have
already taken § minutes more than your time. W

SHRI MATILAL SARKAR: Sir, I will take two minutes more. The last point that I will
have to itlustrate is about the PDS. Sir, with regard to the Public Distribution System, in the
North-Eastern region, the State of Jammu and Kashmir and the State of Himachal Pradesh,
only the PDS is in vogue, and in other States, only the BPL families are enjoying the PDS.
But we are having surplus sugar. Why don't we feed our own people? So, [ would like to say
that the Government should universalise the distribution of sugar all over the country because
our coun'ry is the largest consumer of sugar in the world. If the per capita consumption of
sugar is taken into consideration, we are not in the forefront. We are lagging behind America
and the East European countries. But we could consume more and more sugar. So, my point
is that the distribution of sugar through the fair price shops should be universalised irespective
of the rich and the poor so that the consumers get the benefit of sugar that is produced by our
farmers. The farmers' interest as well as the interest of the sugar milis will go hand in hand.
It is not that the mill owners will get the benefit and the farmers will not get that benefit. That
shouid not be there. Farmers' interest should get priority. Thank you.

SHRI TIRUCHI S1VA (Tamil Nadu): Thank you Mr. Vice-Chairman, Sir. The Sugar
Development Fund Act, 1982 was enacted to provide for financing the activities for
development of sugar industries. The existing provisions which have been realised by the
Government, which do not specifically provide for payment of interest subvention from the
Sugar Development Fund on loans, given to sugar factories by banks or financial institutions,
and 1 think, that this has led to the Government for bringing in an Ordinance, the Sugar
Development Fund (Amendment) Ordinance, 2008, and that is now being replaced by this
Bill. The interest which the Government seems to be having on the factories, [ think, should
be wisely construed as the interest on the consumers and the agriculturists who produce
sugarcans. In December 2007, Sir, to provide loans for sugar factories from banks, on the
basis of excise duty paid and payable in 2006-07 and 2007-08 sugar season on production of
sugar with full interest subvention up to a maximum of 12 per cent per annum, which my
colleague, Dr. E.M. Sudarsana Natchiappan, pointed out, out of which 5 per cent of the
interest subvention would be provided through the budgetary support from the Central
Government and the rest 7 per cent from the Sugar Development Fund, to utilise the loan
proceeds for payment of sugarcane arrears of 2006-07 and sugarcane dues of 2007-08. Sir,
1 would like to know from the hon. Minister whether this obligation on the par of the sugar
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factories has been adhered to. The Minister, w his statement, said that the main purpase of
extending loans 1o the factories is to clear the arrears ol the agriculturists. I want to know
whether the sugar factories have made the paymient of excise duties fully well. We should
also accept, Sir, that the production of sugarcane and sugar, subsequently, has increased.
And the situation in the country is to be well appreciated. Whether there are any factories
which have suffered losses due to any reason, 1 would like to know fromn the hon. Minister.
There could not be any obvious svidence across the country since the situation has very
much changed. And now, it has been estimated that since the main source of funds for the
Sugar Development Fund is by way of collection of cess on sugar, there will not be sufficient
furds in the Sugar Development Fund to meet the expected expenditure on account of interest
subvention. So, the Government has decided to increase the cess from the present rate of
rupecs fifteen per quintai of sugar to rupees twenty-five per quintal. Sir, naturally, this increase
in the cess will automatically be transferred to the consumer. I am much worried about that.
Basically, the question which I raised earlier was whether the obligation has been responded
or adhered to by the sugar factories. The reason is that the sugarcane crop growers, presuming
it as a cash crop, are suffering the worst in the country. The loans which they have received
from the banks or through the factories, have been deducted as soon as the crops are cut,
But, at the same time, the arrears due to agriculturists are not paid duly. So, the concern of
the Government, { feel, should be more for the crop growers, that too, for the agriculturists
who are the backbone of this country.

And, lastly, Sir, the consumers are a basic source of revenue 16 the economy of this
country. [ would like 10 know two things from the Minister. One is, whether the Government,
after having pravided the financial assistance to the factories, has got a mechanism to monitor
the process of providing loans; whether the funds which have been extended to the factories
are utilised in the vight manner or in the manner they should have been. And the second s,
the Loan Waiver Scheme which is much applauded by the whole country and which was
announced by the Finance Minister in his Budget 10 the une of Rs. 60,000 crores may not be
of full use to the sugarcane growers for the sugarcane cutting time extends the deadline
which has been prescribed . ..(Interruptions)...

THE VICE-CEAIRMAN (SHRI UDAY PRATAP SINGH). Mr. Siva, please conclude.

SHRI TIRUCH! SIVA: { am concluding, Sir. That is on 31st March, 2007. The Minister
should take all this into consideration since he is having a great concern for the agriculturists
of this country. There is no specification; there is only generalisation given in the Bill for
factories whether the private factories are also getting assistance from the Sugar Development
Fund, T would like to know from the hon. Minister. As pointed out by many colleagues of
mine, and also by comrades, there are more private sugar factories in the country, and there
are more sugarcane growers. I want to know whether they will also get the cash arrears
‘which are due to them. Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Mr. C. Perumal. You have
got only five minutes.

SHRI C. PERUMAL: More than encugh, Sir!
THE VICE-CHAIRMAN {SHRI UDAY PRATAP SINGH): Thank you.

SHRI C. PERUMAL (Tamil Nadu): I thaok you, Mr. Vice-Chairman, Sir, for giving me
an oppartunity to participate in the discussion on the Sugar Development {Amendment)
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Bill, 2008. Sir. through this Bill the Government proposes to provide financial assistance to
the sugar factories from the Sugar Development Fund and to utilise the same for payment of
sugarcane arrears of 2006-07 and sugarcane dues of 2007-08 sugar season to (he cane-
growers. | would tike to put forward some of my views on this Bill.

It Tamil Nadu, sugarcané is being cultivated in more than 3.22 lakh hectares of land.
More than 3.5 lakh agriculturists and five lakh agricultural labourers are depending on
sugarcane. To harvest ane tonne sugarcane, the labourers are demanding Rs. 500 and the
total expenditure incurred by the farmers for growing one tonne sugarcane is more than
Rs. 1,500. But the MSP fixed for sugarcane by the Government is only Rs, 1,040—1,200.
The agriculturists are facing a huge loss. Now, the agriculturists are demanding Rs. 1,500 as
MSP for sugarcane. [ request the Government, through this House, to consider this proposal.

Puducherry is providing 90 per cent subsidy to the agriculturists involved in sugarcane
cultivation for drip irrigation. The same is the case in Andhra Pradesh. But in Tamil Nadu it
is only 50 per cent. | request the Government to increase the subsidy for drip irrigation to
sugarcane growers in Tamil Nadu equal to that of Puducherry.

There are no proper godown facilities to stock their produces in the sugar factories. The
agriculturists are facing huge losses due to lack of storage facilities. The Government should
come forward to construct more godowns to enable the sugar factories to stock the produces
of the poor agriculturists.

In Tamil Nadu, the Madhuranthagam Co-operative Sugar Mill, Mathura Sugar Mill and
otie private sugar mill in Thiruvannamalai are closed due to lack of funds. Due to the closure
of these sugar mills the cane-growers are facing a huge problem to market their products and
the private mills are exploiting the situation by giving lower prices for them. The Government
should come forward to prevent cane-growers being exploited by private sugar mills. With
these words, 1 conclude. Thank you.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Thank you very much, Mr. Vice-
Chairman, Sir. When the previous speaker was speaking you allotted him five minutes and |
tried to raise a question: What was the big hurry? The concern behind this is that it was at.
12.05 p.m. today that we were informed by the Secretary-General that this Bill had been
passed by the Lok Sabha, and it was also mentioned that the Speaker had certified it as a
Money Bill. | find that, within an hour or so, the Minister of Agriculture present here and
presenting the Bill for consideration and return. The question that T asked was: What is the
big hurry? The Ordinance was passed on 5th February, 2008. When we had a meeting of the
leaders and whips of various parties at the beginning of the Session, it was not mentioned
that this Bill was going to come up for consideration. It is only at 12.00 O'clock today that
we were told about it.

My concern is that every time when the question of sugar industry comes up, rather than
examining in detail the various ills and diseases that this industry is suffering from, the
matter is handled in such a way that the House is pressed in a hurry to approve some kind of
an ad hoc decision which is very difficult to approve. Now, whether 1 oppose the Bill or
suppaort the Bill, [ am told that it has to be retumned and i would go. [ would have reaily liked
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it, even though the Standing Commitice has examined it, if this Bill once again goes to a
Select Committee.

Sir, the Ordinance was approved by the President on Sth February, 2008 and possibly,
within a day or two, two months will be completed. Therefore, there is hurry so that the
Ordinance does not lapse,

There are some questions which are important, We read the news about sugarcane crop
being burnt by the farmers in Uttar Pradesh. Similarly, there is considerable disquiet in
Maharashtra, which is the second Iargest sugarcane producer, where the farmers are worried
that they are not getting proper price for the sugarcane. And the Government, at this stage,
rather than addressing itself to the concerns of the farmers, the Minister is putting before us
a Bill which suggests help to the industry rather than to the sugarcane producer. That is
something that rather intrigues me. Sir, the Fund was established in 1982. | would really be
interested in knowing how much amount has been used since 1982 because 25 years have
passed by, and the sugarcane industry, as it is, in the whole of the country, it has been a sick
industry, and it is claimed by the industry that they are unable to pay the farmers even the
statutory miniiaum price that has been fixed by the Central Government. | am sorry to say
that people connected with the Government and connected with the ruling parties have stoutly
and publicly told in the Press and otherwise that it is impossible for the factories to pay the
statutory minimum price to the farmers. If that is the kind of pesition they are taking, the
question is: Is the industry so sick that it cannct pay even the statutory minimum price that
has been fixed by the Central Government itself? | have carried out a study on this subject
which, fortunately, was published as an Editorial in the Yojana, the periodical of the Planning
Commission, and that article brings out very clearly that for a tonne of sugarcane, if we look
at the various things that can be produced like sugar, etc., — you have read out the list and
you even gave the quantum — and if we really work out the price of varicus commodities
that can be produced from one tonne or one quintal of sugarcane then, the total income
derived by the industry is much, much more than what is required to be paid as statutory
minimum price. | am making a very serious charge that the entire sugar industry is playing a
game. They are hoodwinking the Government and convincing it somehow that the income
from one tonne of sugar or one quintal of sugar is not enough to match even the statutory
minimum price. If that is 50, then, the second question that comes up is: Before proposing
some kind of a boost to the industry, are you, at least, ensuring that the amount that should
have been paid to the cane producers have been paid? This is something like Rs. 5,700
crores which are required to be paid. The third question that I would like ask’is this. A
number of commitiees have been appointed to decide on the liberalisation ofthe sugar industry.
A decision is being postponed all the time, and this is one more caution where the Bill is
being pressed in a big hurry, and the House is being forced to take a decision which it would,
otherwise, like to avoid. Today, the sugar industry is in & position where we need to take 8
serious decision on whether sugarcane should continue to be the raw material for producing
sugar at all. Sugarcane is a highly water consuming crop, and it would be much better if we
shifted to sugar beat, which could give us two to three crops in a year, and the percentage of
sugar, as also the percentage of ethanol, is much higher. And since the importance of producing
ethanol has become all the more pressing under the present circumstances, the whale question,



Gavernment [t9 MARCH 2008] Bitls 187

which [ am putting in a different way, is whether the sugar industry should at ali be the main
producer of sugar. It should be mainly producing the secondary products which can be
produced from molasses and from alcohol, and sugar should become a secondary product.
Now, I think if the sugar industry is to survive, it has to make a radical change; make ethano)
the main product and make sugar a secondary or a tertiary product. Otherwise, the sugar
industry will not survive, and the little dosage of steroid that is given by the Government to
this industry would not really permit the industry to survive.

Briefly, [ would say that this Bill should not have been pressed in a hurry {ike this. We
were hardly given one hour to prepare, and if we read the language of the Statement of
Objects and Reasons, etc., in the Bill, we will have to refer back to the various previous
Acts. | would say that the eight previous Acts, under which the sugar industry is controlled
should be put together, and the Government, rather than hurrying up and presenting a hurried
Bill, should prepare a comprehensive Bill which will cover the sugar industry, as a whole,
and not provide smalil doses every now and then, which do not permit us to take a
comprehensive look at the sugar industry. Thank you.
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4 o v ¥ e T 3 fE w wd F few ) o wwae o, e Rt
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MR. DEPUTY CHAIRMAN: Now, the question is:

“That the Bill further to amend the Sugar Development Fund Act, 1982 and the Sugar
Cess Act. 1982, as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.

MR, DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration of
the Bill

Clause 7 1o 4 wére added 1o the Bill.

Clause !, the Enacting Formula and the Title were added ta the gifl

SHRI SHARAD PAWAR: Sir, [ beg to move:
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That the Bill be returned
The question was pul and the motion was adopted.
MR, DEPUTY CHAIRMAN: Now, there is a suggestion....(Interruptions)...
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Special Mentions (Contd.)
Concern over Receding Water-Table
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# fagm ¥ 3} v 4 wof per W v 4

o 7 F ot woEn iR w9 9 aie w99 9F WER o W e @ e g v e
30 Tishy w4 aed SR A e arefin S ) ate wdften w6 s e
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TR 967 T A 50% w0 @ Torg <Ran W &F 8 7 S g g A | < -
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MR. DEPUTY CHAIRMAN: The House is adjourned for half-an-hour to meet at 2.45
p.m.

The House then adjourned at sixteen minutes past twa of the clock.

The House reassembled at forty-seven minutes past two of the ¢clock, The Vice-Chairman
{Prof. P.J. Kurien) in the Chair.



